
Central Adminisrative Tribunal

Principal Bench, New Delhi

0-A.No-1512/2002

Ho n ' b 1 e S h r i S ha n ke r Ra j u „ Me mb e r- (J )

Wednesday,, this the 5th day of June^ 2002

Sh. S ~ D ..-Sharma

s/o Shri Ram Parshad Sharma
r/o Sector--25„ t-LNo.,56
Noida Distt„

(3 !'ia z i a b a d (LJ P) „ . Ap p 1 i c a n t
(By Advocates: Shri Yogesh Sharma)

Vs..

1.. H„C,T. of Delhi through
T he C hi i e f S e c r e t a r y
New Sectt„

New Delhi.

2,. The Director of Education

Govt_ of NCT of Delhi

Sectt„

De1h i„ „.. Res p on de n t s

ORDER roral^

By S h a n k e r Ra ,1 u , M(J )

Heard the learned counsel.

2. Applicant., in this 0A„ has sought

disbursement of his retiral benefits on the ground

that an appeal against the impugned order or removal

preferred and accordingly on 10,.5..2001 penalty has been

mo d i f i e d t o c o mp u 1s o r y r e t i r e me n t., Ap p 1 i c a n t c o n t e n ds

that despite expiry of more than one year., retiral

• , • be n e f i t s ha v e not be e n wo r ke d o u t b y t he r e s p o n d e n t s

• • • •

• 3. In this view of the matter 5. the OA is

disposed of at the admission stage by directing the

respondents to work out the retiral benefits of " the .

, • . • • app 1i can t an d t o d i sbu r se t Pie same to t he app 1 i can t

w:L t h i n a pe r i od of t h ree mon t hs f rom t he dat.e of

, receipt of a copy of this order„ in accordance with

t. I'l e r u 1e s a nd i ns t r uc t ions. The 0,A i s d i s po s e d . o f

accordingly. No costs.

/r<:o/

(Shanker Rc-aju)
Member (.J)




